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D.c •• ce Serylce Ualver.lty 

4150. SHRI R.R. BHOLE : Will the 
Minister of DEFENCE be pleased to 
stale: 

Ca> w'lv:ther it is a fact that the question 
of lettin, up leparate Defence Services 
Univeniry wa!l under examination of the 
Ministry of Defence in c()nsuitation with 
M:Distry of Educalion in 1972 ; 

(b) if 50, whether any decision has been 
taken io the matter; 

(c) whether a C')mmittee ofRis Ministry 
also examined this proposal j 

Cd) ifn, tll"~ c nclu,iom of this C')mmi-
ttee ; and 

(e) wh~lh~r the 'll~"tion is likely to be 
re-examinerl for a final decision in the light 
of the present situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE (SHRI 
SHIVRt\J V. PATIL) (a) : to (d). A 
proposal for settin, up a Defence Uni\,er-
sity was under consideration of this l\linis-
try between December, 1967 and 1\.farch, 
1968 when it was decided to drop this 
propo,al anrl instead seek affiliation of 
certain Defence Training Institutions 
with the JawaharIal Nehru University. 
Accordin,ly, the National Defence Aca-
demy and the Army Cadet CoHe,e were 
aflliiated to the Jawaharlal Nehru Univer-
sity for award of B.A./B.Sc. degrt'e with 
effect from Septen:a ber. 1973 and Octobt''r, 
197+, respectiveh'. 

(c) Army Headquarters have constituted 
a Study Group to re-examine the need fol' 
establishment of a Defence University 
or any other similar Institution. The 
C )'n n;ttee is eXl.:n:ning this is!lue. 

Dl.parity ill Pay Scale. of hadiaa 
For •• t Service Penonnel 

4151. PROF. ~TIT KUM:4..RMEHT"; 
\Vill the Mini~ter 01 HO~lE .~FFAIRS 
be p!t':l"ed to !tate' 

(a) whether the Inrlian Forest Service 
comes under the category of All India 
Services like lAS and IPS: 

(b) if P, ~:·~'!ther any disparity exists 
in the time and pay scales of personnd 
of the Indian Forest Service and that of 
personnel of abo\'e-mentioned Services; 
and 

(c) if so, the reasons thereof and the 
steps Government proposed to take to 
remove the anomaly? 

THE MIl\1:S1ER OFSTA1EIN THE 
MI1\'1STRY OF HOME AFFAIRS 
(SHRI P. VENKATASUBBAIAH) (a> 
Yes, Sir. 

(b) & (c). Different pay scales for postsl 
grades in the All India Services, r t.mely 
the Indian Administrative So"ice, the 
Indian Police Sttvice ar.d the Indian 
Forest Service have been prescribed 
keeping in "iew of the nature of duties 
and responsibilities attached to the 
posts/grades in the respecti"e Services. 

K .... -.. ow lor Maa .... chlriac Coloar 
T.V. 

'P52. SHRI MARl KRISHNA 
SHASTRI: \\'ill the PRIME MINISl ER 
be pleased to statl'! : 

(a) whether Government holds th(" vicw 
that know-how for manufacturir:g colour 
T.V. sets exists adequately in India; 

(b) if so, , ... ·hat arraneement Gov«>rn-
ment propose to mahe the know-how 
avai JabJt' t () small scale T.V. manufact urn!.; 
and 

(c) if not, what action GO\'«>mnwnt 
propose to take to make such kn ow-how 
available in India? 

THE MIXISTER OF STATE IX THE 
DEP.~RTME:\,TS OF SCIENCE AKD 
TECH?\OLOGY AND ELECTRO-
NICS (5iHRI C. P. N. SIKGH) : 
(a) The know-how developed l:y Cent-
ral Electronics Enginetti:r. g R("~t.rch 
Institute (('F~ERI), Pilani for mH ufr.f:uJ'(~ 
of colour TV st"t is yet to be ("valuated by 
the Government. 

(b) Does not arise. 

(c) ~uitable steps would l:e initiated 
in this dirt"ction if and wht'n tl.e Govern-
ment decides to introduce colour 1 V 
broadcasting in the COl ntry. 

EseDlptioD to LiceD8ed dealers aad 
Liceacee. from Sec. 7 of Ann. Act 

I 

4153. SHRI KESHAVRAO PARDHI: 
''''ill the Minister of HOME AFFAIRS 
be pleased to state : 

(a) wheather the Central GO\,eTrment 
have recently exempted the lic("merl dea-
lers and other licer.cees possessir.g ar..y 
multiple projectile ammunition hayjr.g 
dimension of 5 m.m. Or more fre·m the 
operation of Section 7 of the AI ms Act, 
1959 ; 

(b) whether the concn-ned licnaes wer 
required to dt"Clare the stock of the prohi-
bited ammunition and convert them into 
nl' m her cartridges; 




